
c en tr al  AIMIn I sXRATIvE t r ib u n a l , ’ JABALRJR bench , JABALPUR

Original Application No, 495 of 20 04 

Jabalpur# this the 5th of tJoveraiber# 200 4

Hon*ble Shri n«P* Sinc^, Vice Chairman
Hon'ble airi

Vi jay  Kutnar Si 
aged about 54 
^ i v  Nagar# Ge.

adan Mchan, Judicial Mentjer

ngh, S /o , ShrL R ,C , Singh, 
jears, B /o , House No, 51, 
liia, Jabalpur, • . ,  Applicant

(By Advocate - airi Rajneesh Gupta)

V e r s  u s

Inflla, through 
secretary. Ministry of Defence, 
New Delhi,

2 . Ordnance Factory Board, through 
its Chaikian,i 10-^, S ,K , Bose Road, 
Kolkata,

3. senior General Manager,"
Gun Carriage Factory,
Jabalpur,

4 , Joint General Manager (Adsiini strati on), 
G\m Carriage Factory,‘ Jabalpur,

5 , Dy, General Manager (A<Jnn,)/
Vigilaace Officer, Gun Carjiage 
Factory, Jabalpur, , Respondents

(By Advocate - Shri S .P , S in ^ )

O R D E R  (Oral)

B v M .g »  Singh. Vice C3iairman -

Heard the learned counael for both the parties.

2, By filing this Original Application tJie applicant has 

claimed th® following main reliefs t

“ (i) to quash the order dt, 6 ,5 .2 0 0 4  Annexure A-i 
and communication dt, 10 ,6 ,2004 Annexure A - n  as both 
the order have been passed by the inccmj^tent autho­
rity and are in violation o£ CCS (QCh) Rules, 1965,

(iii) to q u a ^  the order of suspension in the light 
of various circular and judgment of the Trial Court,j

(iv) to order liiat the period spent cai suspension 
shall be treated as the period spent on daty and be 
further pleased to entitle the applicant for all 

consequential monetary and other b e n e fits ,"



>

t
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3 . The b r ie f  facts o f  the case axe that the applicant

was working as a store Keeper in  Gun Carriage Factory,-

Jabalpur* An enquiry has been in s titu te d  against him  and

the applicant was placed  under suspension from 1992 . There

was also a criminal case against the applicant and the

applicant was acquitted  in  the seme on b en efit  of doubt.

During the course of argunent the learned  counsel for the

applicant has drawn our attention to the amendment in  Rale

10 regarding the review o f  suspension. Sub Rules (6 ) &  (7)

o f  Rule 10 o f  CCS (CCA) Rules are as under *

" 6 .  An order o f  suspension made o r  deemed to have 
been made under th is  rule shall be reviewed by  the 

authority  which is  competent to m odify or revoke the 
suspension before expiry  o f  n inety  days from the date 

of order o f  suspension on the recommendation of the 
Review Committee constituted  for the purpose and pass 

orders e ith er  extending o r  revoking the suspension. 

Subsequent reviews shall be made before expiry  o f  the 

extended period  of suspension. Extension o f  suspensio 

s h a ll  not be for a p erio d  exceeding one hundred and 

e ig h tiy  days at  a tim e,

7 . Notwithstanding anything contained in  sub-rule 

(5) (a ), an order o f  suspension made or  deemed to have 

been made under sub-rule (i) or  ( 2) o f this  rule shal 

not be valid  a fter  a period  of ninety  days unless i t  

is  extended after  review, fo r  a further period  before 

the expiry  o f  n inety  d a y s ."

4 . She learned  counsel for the respondents states that 

the e a r l ie r  review was done in  May, 2004 and thereafter  

another review has also been done. Ihe  learned  counsel 

for  the applicant states that in  case any review has  been 

done a fter  May, 2004, i . e .  w ithin 90 days from May, 2004#f(̂ *e  

copy o f  the decision may be communicated to the ap p lican t .

5 .  In  the facts and circunstances of the case, we are of 

the considered view that ends of ju stice  would be met i f

we direct the respondents to communicate th e ir  decision  taken 

on review of the suspension of the applicant in  May, 2004 and 

?  thereafte r . We do so accordingly . The respondents are further 

directed  to conclude the enquiry proceedings within a period
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four months frota the date of ccwuuunication of this or<^r and 

in  case the enquiry is  not ccncluded within the aforesaid 

period the same m L H  abate, Ohe s^plicant is also directed 

to fully co-operate with the respondents to cc5mplete the 

enquiry proceedings within the aforesaid period, 3h case the 

applicant does not fully co-operate with the respondents,! 

they are at liberty to approach the Tribunal for seeking 

extension of time.

6 , Viith these directions the Original Application stands 

disposed of. No costs*

(Madan Mch/an) (M.P* Singh)
Judicial M ^ber Vice Chairman

(3) .......................(^ !/-
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